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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

R.A./15/94 in O.A./429/93, 
R.A./16/94 in O.A./429/93 

L...LA./17/94 in O.A./122/92, 
R.A./19/94 in 3.A/427/93, 

& R.A./19/94 in OA/430/93. 

DATE OF DECIS!0N12.5.1994. 

Union of India and others 	Petitioner 

	

hri N.S.Shevde 	 Advocate for the Petitioner (s) 

Versus 

'hriRarns ingh 	rrr 	 Respondent 

Advocate for the Respondent (s) 

" -..--.- --- 	I 

CORAM 

The Hon'ble Mr. N.B.Patel 	 : Vice Chairman 

The Hon'ble Mr. K.Rarnarnoorthy 	: 	Member (A) 



R.A./15/94 in 	 $ 2 2 

0.A./428/93. 
I-. Union of Indi, 

Notice to be served through 
The General Manager, 
Western Railway, 
Head .ivarter Office, 
Churchgate, 
Bombay - 400 020. 
The Divl.Railway Manager, 
Divisional Office, 
Pratapnagar, 
Western Railway, 
Baroda. 
Divl.Commercial Supdt., 
Western Railway, 
Dlvi. Office, 
Pratapnagar, 
Baroda. 	 . . .Applicants. 

Versus 

1. Shri Ramsingh D.Parrnar, 
C/o.Klran IK.Shah, 
3, Achalayatan Society, 
Division II, 
Narangpura, 
Ahmedabad - 390 009. 	 ...Respondent 

R.A./16/94 in 
O.A./429/93. 

Union of india, 
Notice to be served throui, 
The General Manager, 
Western Railway, 
Churchga te, 
Bombay - 400 020. 
The Divisional Railway Manager, 
Divisional Office, 
Pratapnagar, 
Baroda. 
Divisional Commercial Superintendent, 
Divisional Office, 
Pratapnagar, 
Baroda. 	 ...Applicants. 

Versus 

1. Shri A.B.Bhatt, 
C/o.Kiran K.Shah, 

3, Achalayatan Society, 
Division II, 
Navrangpura, 
Akimeda5ad - 380 009. 	 ...Respondent. 



R.A./17/94 in 	 - 
O.A./122/92 

Union of India, 
Notice to be served thrcugh, 
The General Manager, 
Western Railway, 
Head Wuarter Office, 
Churchga t e, 
Bombay - 400 020. 

The Djvl. Railway Manager, 
Divisional Office, 
Pratapnagar, 
Western Railway, 
Baroda. 

Divi. Commercial Supdt., 
Western Railway, 
Divl. Office, 
Pratapnagar, 
Baroda. 	 . . .Applicants. 

Ve rs us 

1. Shri Tarunkumar K.Thakkar, 
Sr.Asstt. Luggage Clerk, 
.nand Railway Station, 
BRC DivQ, 
Anand. 	 Responde 

R.A./18/94 in 
.A./4 27/93 

Union of India, 
Notice to be served thrugh., 
The General Manager, 
Western Railway, 
Head .ivarter Office, 
Churchgat e, 
Bombay - 400 020. 

The Dlvi. Railway Manager, 
Divisional Office, 
Pratapagar, 
Wstyn Railway, 
Ba±Ea. 

ivl. eommercial  Supdt., 
Western Railway, 
Divi. Office, 
Pratapnagar, 
Baroda. 	 . . .Applicants. 

Versus 

1. 5hri Ramesh C.Rawal, 
C/o, Kjran  K.Shah, 
3, Achalayatan Society, 
Division II, 
Navrangpura, 
Abmeda5ad 	380 009. 	 ...Respondent. 
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LA./19/94 in 
O.A./430/93 

Union of India, 
Notice to be served through 
The General Manager, 
Western Railway, 
Head Iuarter Office, 
Churchga te, 
Bombay - 400 020. 

The Div].. Railway Manager, 
Divisional Office, 
Pratapnagar, 
Western Railway, 
Baroda. 

Dicyl, Commercial Supdt., 
Western Railway, 
Pratapna ga r, 
Baroda. 	 •• .Applicants. 

Versus 

1. Shri Rakesh Chauhan, 
C/o Kiran K.Shah, 
3, Achalayatan 5ociety, 
Division II, 
Navrangpura, 
Ahmedabad - 380 009. 	 ...Respondent. 

(Advocate for the applicants : Mr.LLShevde) 
(Advocate for the respondents: 	- 

Decision by circulation. 

ORDER 
R.A./15/94 in O.A./428/93, 
R.A./16/94 in O.A./429/93, 
R.A./17/94 in O.A./122/92 
R.A./13/94 in O.A./427/93 & 
R.A.119/94 in O.A.1430/93. 

Date : 12.05.1994 

Per s 	Hon'ble Mr.K.Ramamoorthy : Member (A) 

We do not find that the judgment is vitiated by 

error apparent on the face of the record. The judgment is 

not by way of a summary disposal but is pronounced by a 

reasoned speaking order. The Tribunal is aware of the 



: S 

fact that the Railways had given notice. This fact is 

mentioned in the judgment itself in para-5. Thereafter, 

the Tribunal has given its judgment on the merits of 

the case and in pursuance of equity considerations as 

spelt out in the judgment. As is mentioned in the 

Supreme Court judgment in Managing Director, ECIL, Hyderabad 

Versus B.Karuhakar (Sc) 1993- P.532, this Tribunal has, 

Nt0  consider on merits, not as court of app eal, but 

within its parameters of supervisory jurisdiction" and 

to give appropriate relief and the Tribunal had considered 

the direction as a necessary relief in this case. 

Review Applications are,theref ore, rejected. 

(K.Rarnamoorthy) 	 (N.B.Patel) 
Member (A) 	 Vice Chairman 

ait. 

Ivy 

g cfl 

C 	17 



AHMEDBAD BENCH 

Application 	 of 19 

£ransfer Application  N0 	Old wPett.No 

OERfIP ICATE 

Certified that no further action is required 
tobe taken and the case is Lit for consignment to the 
Record Room (Decided). 

Dated: 

Countersigned : 

Signatue of the 
' I 1 ealin 	ssistant. 

Section 	 officer. \ 
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i. 	Jot 	• 	 £*-, td 22 
(ii 	ftrhic 	r. MT.Pk1 — 	 and 

• 	h ii 	:r 	 2. 	to 	oii - ( 1 cfor'- 
.uoci. ig •Ij' -::-ii; 	 t*' OC 3d Zeiers 

e'h -1r. 	 & 
hjr' 1e Mr. 	 41A1 

IC 

 HOT":  O1 Ir. 3. 
st:1l OlD3 t) Ly aj 3ench 

ti)r 'h e Mr. 
is 	i"c-r/\t.C. of 

onsideration by circulation 

to the said Members i.e., 
Hoble  
Hon'ble Mr._______ 

4, 	Both the aforesaid Hon'ble 	' 	 Hence to be placed before 

Members have ceased i be 	 Honb V.C.- for constituti; 
Members of the Tribunal, 	 a Bench of any 2 Members of 

this Bench. 

Hon'ble Mr.______________ 

has ceased to be Member of 
Tribunal but Hon'ble Mr. 

- is 

available in this Bench, 

Both the aforesaid Members 	6, 
are now Members of other 
Benches nari2ely  
and 	Benches, 

The case is not covered 	7. 
by any of the above 
COntigencies. 

-., 50 J~l 90 - I q, 
\_ '1 

Hence may be placed before 
Hon'ble V.C. for constituti: 
a Bench of Hon'ble  

-- 	 - whoi 
available in this Bench and 
of any othet Member of thi 
Bench for preliminary hearir:g 
May be placed before Hon'blo 
V.C. for sendinq the R.A. to 
both the Members for cons i-
deration by circulajon. If 
one of the Members is of the 
view that the petition merics 
:a hearing, reference may be 
made by Hon'ble V.C. to the 
Hon'ble Chairman seeking 
orders of the Hon'ble 
Chairman. 
Therefore, orders of the 
Hon'ble k; Chairman are 
required to be obtained 
by H' ble Chajan. 
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I 	LH CENtRAL ADMI NIS iTATIVE JI IBU AL A? AHMIDABAD 

R. A. NO. 	(* 	OF 1994 
IN 

C. A. N0.122 OF 1992 

Union of In:lla & Ors.... 	 ... Applicants 

(Oricinal 
V/s 	 respondents) 

Tarunlcurrkar K.Thakkar..... 	 •.. Coponent 
(Oricrinal 
applicant) 

AFPLICATION FCR VI 
OF JUDGEMENT IN O.A 
N0.122L92 DAIED 22.2.94. 

The applicants herein- original respondents 

hurblv hec to submit as under:- 

1. 	The application C.A..NC.122/92 filed by 

the oricinl 	 -cause  

notice as well as the 	f yxz± decision 

tken by the competent authority to delete the name of 

the applicant from the a.ne1 of Senior ACC/Senior Al-C 

scale p'.1200-2040(P) 	has been decided by the i1onb le 

Tribunal alonc with four other mefters by judeement 

dted 22.2.94 holdinc tha t the candidates have actually 
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officiated in higher posts, the Tribunal is of the 

view that the reversion at such a late stage is not 

equitable and the applicants should be deemed to have 

appeared in the subsec ent examination held in 1992 and 

crualifled therein and their promotions will he considered 

arising from the deemed' passing, which is being ordered 

as a rrBjor of equity only. 

2. 	DeincT aegrieved by the said judcement dated 

24.2.94, the applicants herein humbly beg to file this 

application for review on the following amongst other 

orounds, viz.:- 

The judeement delivered v the Honb1e 

H 
Tribunal is acainst law, acainst facts of the case and 

evience on record. 

The judcement is vitiated by error 

apparent on the face of the record. 

The Hon'bls 	ihunal has erred in holdine 

that the original applicant was being declared unsicessful 

after nearly five years of examination. 	
* 

Hon'ble 	ibunal has failed to consider 

that the original applicant was served with showause 

notice in Noverrer,1991 after completion of investigtion 

and after ting a decision by the competent authority 

in that behalf. 

() Hon'bl 	ibunal ought to have considered 

that the matter erse from a complaint made by one of 
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employeez, who was declared failed in the said Test to 

CEI and as such more time was rerruired in naking encuiry 

by CBI ag well as t by the rpjJ.wav adsdnjstratjon 

bofoe talincc decision to issue a show-cause notice to 

the employees, who were declared scess fu]. but had 

actually not obtained passing rnarlcs in the selection. 

Hon'hle Tihunal oucht to have considered 

that no ecruity is created in favour of the employees 

who had not secured passing marics but were erroneously 

declared as passed. 

Hon'le Tihunal in teeth of its findincs 

that errors, if discovered could be corrected even if 

there is no specific provision to melce chances in the 

result declared has erred in holdinc that the reversion of 

the applicants after a lone period of more than 6 years 

is not equitable. 

Hon'ble Thibunal has erred in holding that 

the applicant should be deemed to have passed the 

subse-ruont e:'amination held in 1992 without appearing 

therein. 

iTon'ble rihuna.l ouoht to have considered 

that the a.ppJ..icant had not appeared in the subsecruent 

selection in 1992 and as such cannot be consdeed a 

deemed to have passed therein. 

Honblo cihunal has committed an error 

in holdinq that the applicant is deemed to have passed 
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in the test for the post which is a selection post. 

(xl) Hon'ble Tribunal has committed an error 

in holding that the applicant should be deemed to have 

appeared in the sisequent examination held in 1992 

whcn acual1y he has not appeared thereinin spite of 

ivin n opportunity by the administration. 

Tribunal ouqht to have 

considered that there is no rule for deemed passing 

of candidates, who have not at all appeared in the 

selection. 

Hcn1 ble Tribunal ought to have considered 

that mere wori<lng in the promotional post by the 

applicant without having qia.1ified the selection does 

not create any ricrht in favour of the applicant. 

The judgement and order in the O.A. is 

o therwis e erroneous. 

There is sufficent cause to review the 

judgement delivered by the Hon'ble Tribunal in O.A. 

3. 	The applicants reinoriginal respondents 

therefore pray tha t2 

(A ) Hon'hle Tribunal will be pleased to arant 

this application and review the ludeement dated 22.2.94 

in O.A.10.122/92. 

A ny other order may be passed that the 

Hon'ble Tribunal deems fit & proper. 

Costs of this applicetion be awarded 

from the opponent. 
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VERIPICATIQ 

I, B • N.Meena, ar e about 36 years, SOfl Of 

Shri P.N.Mrena, wor1ing as Senior Divisional Personnel 

Officer, Western 1 ailway, BaroTh and residinc at Earoda 

do hereby state that what is stated above is true to my 

knowledce and information received from the record of 

the case and I believe the same to be true. I have not 

suopressed any material facts. 

f 

Baroda 

Dated: 1.3.1994 
Senior Divisional Personnel Officer, 

Western Railway, Baroda. 

"'J. k q-, ~i - ) 
- 
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O.A.No.i of 

r 

Applicant 
(O1Lgifla1 hcs1Dortcnt) 

1cspondent 
(Original applic snt) 

Union of Ir1.:L 	o:s. 

V/S. 
.L... 

Sfidavit in suupo 	cf iteL-r 
tLoL. 

I , B • • A'na age ab On jO 0 Shri . 

resiaing au i3ungloW, Frata::ii C olony/i3aroaa. I 	ai 

wcriing as erLOL Bivisional esoflfle.l Offic cr, in th 

officc o 	ivisLo ianager, 	JcsrI 	ii1ay, 

B aroa a ars WhL1L OL1 	ifl such C apaci t yI 	iiI I'O sponsible 

for 	SOrVL(: 1LIai. .aL11{. to staff Lfl 1L1 	atpa1 1Lr 	an(I 

coipstflL ci :v1 	this aiüaV.i OI bcii:;if of thu original 

resporcnt. 

Ii1at is stt-   in Lh. 	iu a ilic ation in pars. 

j to 	is coTect aPB I boli:vc. h saue ;o h. 1311.10 

solcanly affir:L 	at Bara.a Ofl / 2, day of 	ril/i94. 

LaJ. . 	 lij vLsi ui:al orsoflns,1 of fic ar, 
eSt€.rn itL1way Barala 

B.a: 	U4 

	

S*uL amrtned IDefue me D 	C\ 	.. 

jS
Wk* is idmitifted befo 	by 

	

Advocate 	
' 

$o wbm I p.r6onafly knw. 

fl 	 of194  

Clerk of the Court 
District Court, 

Vedodara. 



Vice Chajan  

rthy 	& M5er (A) 

IN TUE CENTRAL ADMINISTRATIVE TRIAUNAL 
AFIMEDABAD BENCH 

O.A.No. 	122 of 1992, 3.A.Uo./427/93, O.A.NO./429/93, 

O.A.NO. 	429 of 1993, and O.A./430 of 1993. 

DATE OF DECISION ,14th February, 1994 

H1 • 'hrj Tarunkar K.Thakkar,  Shrj Ramesh C. R88i 
Sh-j Ramstngh D.Pa- ar, 

et it loner5  
5 S-j Rakesh Chauhan 

Advocate for the Petitioner(s) 

Versus 

Uni Dfl of India and Others 	- Respondent 

Shrj N.3.shevde 	
Advocate for the Rcspondcnt(s) 



LI 
s 2 

1. Shrj Tarunkijmar K.Thakkar, 
Sr.Asstt.Luggae Clerk, 
Anand Railway Station, 
BRC Diva., 
ANAND. 

Versus 

Union of Indj8, 
1 0tice to be served throuh S 
The General Manager, 
Western Railway, 
Head wuarter Office, 
Churchga te, 
Bombay - 400 020. 

The Divl.Rly.Manager, 
Divisional Office, 
Pratap 11agar, 
Western Railwa.,,, 
Baroda. 

3 	Djtfj Commercial 3updt., 
Western Railway, 
Djvl. Office, 
?retap Nagar, 

.Applicant. 

BAR)DA. 	 . . ."esoondents. 

2,.&L4 27 /9 

1. Shri RameC.Rawal, 
C/o.Kjran 

I 
Ki.Shah, 

3,Achalaytn Society, 
DjViSi)fl tr, 
Navrangpira, 
Ahmedabad - 330 009. 	 ...Applicent. 

Ve r ; us 

Union of India, 
Notice to be served thrugh, 
The General Manager, 
Western Railway, 
Churchgate, 
Bombay - 400020. 

The Divisional Ral lwaj Manager, 
Divisional Office, 
Pratapnagar, 
3aroda. 

3 	L)jvjj ona 1 Commercial Superintendent 
J>ivisional Office, 
Pr2 tapnagar, 
'laroda. 	

• . .Resporidpnts. 
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0.A../428/93 

1. Shri Ramsingh D'Paar, 
C/,.Kjran K.Shah, 
3,Achalayatan Szciety, 
Division II, 
Navrangpura 
Ahjnedaba - 330009. 

Versus  

Union of 1ndia, 
notice to be served throh 
The General Manager, 
Western Railway, 
Churchga te, 
Bombay-.4 00020. 

The Divisional Railway Manager, 
Divisional Office, 
Pratapnagar, 
Baroda. 

DjvjsjDnal Commercial Superintendent, 
Divisional Office, 
Pratapnagar, 
B avod a. 

.A./4 29/93. 

Shr1A.B.Bl)att, 
C/o.Kjran K.Shah, 
3,Aca1ayatan Society, 
Diviin 11, 
Navrangoura, 
Ahniedabad - 390 009. 

Versus 

i. Union of India, 
Notice to be served thrugh 
The General Manager, 
Western Railway, 
Churchgate, 
Bornbay-4 00020. 

The Divisional Railway Manager, 
Divisional Office, 
Pratapnagar, 
Baroda. 

Divisional Cjmmercjai Superintendent, 
Djvjsjjj Office, 
Pratapnagar, 
Baroda. 

,..Applicant. 

.. .Respondents, 

. . .Applicant. 
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1. 5hrj Ra&esh Chauhan 
C/ol<iran l<.Shah, 
J.Achaiayatan 5Oclety,  Dlj5j0 i, 

Navrangu 
Ahmethjbad....3800 

Vers us 

0n1,n of 'ndja 

Notice to be served through 
The General Manager, 
Western Railway,  
Churchga te, 
80nbay_4 00020. 

2. The Divi5j381 
Rallwa, Manager, Divisional 0fice, 

Pra tapnagar, 
8aroda. 

3. DjvjsjDfl8i 
Cmmerclai superintendent iv's'onal 0fuice, 

Pra tapnagar, 
ixZJ ,a. 

Appljcant  

..Respondents  

',Advocate  s Shrj Responde 	
Advocates Shri N.S.Shevd 

) - 
, 

O*A O NJ* 992 
429 OF 1993 

O.A.NO. 
430 
427 

OF 
OF 

1993 
1993 

428 OF 1993 

_.9.ç1  
Per 	 4. fonh 	

Mr.K.Ram,Qorth 	s Henb (A) 

1. 	

Five applicj5 are considered together for 
a COmrn)fl 

Judent as the basic facts and reliefs Sught 
are Similar.  

2. 	 The applic.35 
Were workth9 as AS S tt.Luggg/  

C3chjr);/G 	
Clerks with the Rai1.a,s and have epproacd 

this Tribunal callel)gjr)q the order of the Railway 

panej had no rf'-,hs- 



eir names were deleted 

been earlier declared 

as having successfully passed the departmental examination 

held in 1987. The applicants had appeared in a written 

r 

test which was a selection test for promotion and were 

notified as havinu been successful in the examination 

vide notification dated 15.10.1987. However, in 1991, 

the Railway Department decided to delete the names frcn 

the list of successful candidates of this test. According 

to the applicants this action of the Railways to change 

the result after almost a period of 5 years is arbi trary, 

discriminatory and hence illegal. 

3. In their written statement the respondents have 

stated 	t - 

W 
 after declaration of the said 

Memorandn dated 15.10.1987(Annexure..J/1) i a  
complaint was filed by one of the employees who 

was declared failed in the said test. The! 
said complaint was filed by him to the C131•  

Thereafter C131 made some inquiry into the matte, 

Thereafter a Committee of Officers was 

nominated by the competent authority to v rify 

the evaluation of answer books of the can idate 

who appeared in the said test. The Committee 

on verifying the answer books found that Fome 

employees who had passed the written test were 

shown as fal led and syne employees who had no 

passed the written test were shown as passed. 
Tt,F, employees, 	who had not passed 	the written 
test or who had not secured the 	qualifying marks 

in the said test or who were not eligible to be 

placed on the panel because of size of the 
panel had 	no rinhi- 	$- 	 1 



*6, 

Since the Candidates had got declared as successful due to 

a clerical error, the Railways had a right to correct the 

errors, which had been dane. 

The Tribunal had ca1ji for the answer books to 

see for itself the sources of error. n a scruitiny of 

answer books, it was clear that there were errors in the 

totalling and as a result of rechecking the marks assigne-j 

t the applicants did Undergo a change. It is not the case 

of the Railways that the applicants themselves were in any 

way concerned or instrenta1 for the error in totalling 

which led to their being declared as successful. 

5. 	
It is true that the Railway authorities have 

given the applicants an OPPortunity before the marks were 

changed by Issuing them a show cause notice vide their 

lettrs issued In UOvember,1991 

In the five Cases concernj, the range of short 

fall of,marks was from 1 to 7. 

The in-equity in this mtter arose from the 
fact 

that the Railways have C11e up with the formal orders 

declaring them as unsuccessful after nearly 5 years of the 

examination during which period the applicants have got one 

or more promotions. The pplicantg had also successfully 

di9char -ied their functjo5 in their pryotj 	posts as is 

seen from the fact that s e of then have got subsetuent 
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8. A Statement shDwing the salient facts and dates Involved is 

reproduced below z 

r.Uo. O.A.NJ. 	Nari,e of 	the 	OrLinal1y 	Marks obt- Short 	Dmte ,f 
applicants. 	showa m,r- 	aind on 	fall 	nronotionw ks leading 	re 	81 - 

to notifi- 	checking 	CO'Tifl- 
cation of 	 ared 
1997 along 	 with 
with requ- 	 the 
ired marks 	 mini- 
for pas5ing. 	 muiii re 

quired 
marks 

for 
passing. 

1. 2. 	 3. 	 4. 	5. 	 6. 	7. 

 122/92 	Tarunkumar 	K. 	51 	(50) 	44 	 6 	22.11.1997 Tha)çkar 

 429/93 	A.8.Bhtt 	 51 	(so) 	49 	 1 	31.10.1997 
& 	30.1.1990. 

1. 4.30/93 	R.C.Chauin 	40 	(40) 	37 	 3 	21.10.1997 
 428/93 	Rarnsing D.Farmar 	50 (50) 	43 	 7 

 427/93 	R.C.Raval 	 51 	(50) 	43 	 7 	19.11.1997 
&20.1 2.1999. 

9. 	 Looking to the very narrow mergin of the short 

fall and taking Into 	account the long lp9e, 	of 	time after 

which the error is sJught to be rectified ani the applicant, 

to be proposed 	reertei the Tribunal is of the opinion 

that it would be inetitab1e to visit the applicants with 

the order-s of reversion on the grund that they were not 

entitled 	to get prntin 	in the first place. 	The Tribunal 

n 
\\L) 

recognises the fact that err rs, 	if discovered, 	could be 

corrected even if 	there wa' 	n 	specific provision 	to make 

to 
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changes in the results already declared However, it is 

also necessary to See that such chan, ye made within 

reaso-abie time perjJq 	
o revert the app1ic, after 

discharging functj011s In prmotjon posts for a lor period 

(more than 6 years by now) is not Considered equitab 

10. 	However, the Trjba1 is also 
CO1CIOUS of the 

fact that the aPPiICant% ShOUld not get the advantage of the 

error to Operate against C011eaguq who have pasgj the 

examination with higher marks and in time. It was also 

brugit to Our notice by the colmsel for the respondents 

that the 8pplIcaitS had been given an opportunity to 8pper 

in the sUbeQupflt departmentai examination but the appljcnts 

had chosen not to sit in the examination because of this 
 petition 	

The appjicts have also accepted this 

n:)t claim any seniority rights over thefr 
	; 

, colleae*ho have appeared in the 187 examination and 

red 	
H as having ftna1, passed the 

examination 

Concede the fact that the cases of persons 

wh have appeared in the sbequent examination and have paed 

should also be lot adversel., affected and will acceot the 

pos1Ltlon 
as if they had cleared the examination or.1

1  in 1992. 

11. 	
In view of the fact that the candidates have 

actL1!jljy Officiated In hliher Pt 

\' 	 the Tribunol is of the 
View that their 	

reversion at this stage is not ejitabJe 



I 
I 

(5)  
'9$ 

The applicants should be deemed to have appeared in the 

subnequeflt examinatifl held in 1992 and qualified therein, 

and their promotions will be considerd as arising from this 

ødesmedN passing. This is being ordered as a measure of 

equity only. 

/ 

IJ 

With the above observations, the application is 

allc,ed..iith no order as to costs. 
- 

w- 	 Sd!- 

(K.Ramamoort)y) 	 (N.D.Patel) 
Meitbar (.t,I..Wttog Dyl 	t'' CintLp', Vice thairm an 

7J?5'D4A4 
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